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During the course of arguments, learned coun

submitted that the O.A. may be disposed of by directing the respondents to 

consider her representation for being retained in Srinagar district due to 

threat perception of militant organization because her husband is in Police 

Department serving in a sensitive posting.  
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During the course of arguments, learned counsel for applicant 

submitted that the O.A. may be disposed of by directing the respondents to 

consider her representation for being retained in Srinagar district due to 

threat perception of militant organization because her husband is in Police 
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2. Looking to the arguments of the learned counsel for the 

applicant and learned A.A.G. Mr. Amit Gupta, the O.A. is disposed of with a 

direction to the respondents to consider and dispose of representation filed 

by the applicant Shagufta Hussain Jeelani within a period of four weeks 

from today by way of reasoned and speaking order with intimation to the 

applicant. Till the representation is decided within time limit given above, 

the applicant shall not be shifted from her present place of posting at GMS 

Chanpora Srinagar. 

3. Learned A.A.G. to communicate the order to the respondents at 

once. 

4. O.A. is disposed of. No costs. 
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